
In the Central Administrative' Tr bunal 
Calcutta 'Bench 

MA No.219 of 1997 
(OA No.631 of 1996) 

Present : Hon'ble Mr. . Purkaystha, Judi ial Member 

$achjndra Nth Naskar 

Vs1  

G. S. I'. 

For the Applicant : Dr, D.C. Bhttacharya, Advocate 

For the ttespondents: Mr. B. Mukhrjee, Advocte. 

Heard_on : 17-998 	 Date 0 Judement : 17-98 

ORD ER' 

Ld. Advocate Mr. Mukherjee on behal of the respondents has 

filed reply to the OA today and h submits ti at he has served copy of 
the reply to the other side. But 	. Advocat Mr. Bhattacharya for the 

applicant was not available. However, he Subr its that he has ot 

instruction from the department tht the impu ned order dated 10.4.97 

(Annexure—Si to the application) has been cancelled by the £epartment. 

2. 	In view of the aforesaidcircumstances, I find that the app1j. 

cation has becojfuctuous becat.se  the abov order has been withdrawn 
bythe authority and thereby, application is disposed of accordincjly. 

Copy of the order may be kept in rcord after july attestation by the H 
Advocate. 

(D. Purkayastha ) 
Member (.5) 


